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2. The Speaker has certified that
this Bill is a Money Bill within the
meaning  of article 110 of the
Constitution of India.”

Sit, 1lay a copy of each of the Bllls on
the Table.

RE. PROPOSAL TO SEND A HOUSE
COMMITTEE TO ORISSA

SHRI S.B. CHAVAN (Maharashtra):
Sir, T would like to raisc a matter about
which a rcquest was made by the Prime
Minister the other day that a House
Committee should go to Orissa. That is
why I am raising this question. 1 would
jike to inform the Chair that it is going to
be a very unhealthy precedent that we
arc sctting because 1 don’t think it is
proper and constitutional to send a
House Committee to a particular State.
You can send a Committee to Orissa.
But you must also realisc that if such
Committces are sent to all the States, it
will be a very unhealthy and
unconstitutional position that we will be
taking. I would request the Chairman,
through you, Sir, to kindly rcconsider as
to whether it is a proper procedure that
we will be following. At lgpst, T submit
that thc Chairman may be pleased to
reconsider the request which was made
by the Prime Minister. But now, a ruling
has to be given by the Chairman, and
that is why I am raising this issue.
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SHRI GURUDAS DAS GUPTA

(West Bengal): Sir, the fact remains that
on the day the question was raised on the
floor of the House. If I am not mistaken,
it was Mr. Ram Jethmalgni, who had
raiscd this question. Since the proposal
had come from the Opposition, it was in
the fitness of things that the hon. Prime
Minister had accepted the suggestion on
the floor of the House. (Intesruptions).

SHRI JOHN F. FERNANDES (Goa):
It was not his demand.

SHRI GURUDAS DAS GUPTA: Let
us put across our views. Let us differ.
There is  no  problem. What Mr.
Jethmalani had  said, if T am not
mistaken.... (Interruptions)...

SHRI- 8.5, AHLUWALIA (Bihar):
Don’t go by the discussion. Talk about
the convention.

SHRI GURUDAS DAS GUPTA: Let
us not dictate terms.

SHRI S.5. AHLUWALIA: I am not
dictating any terms.

SHRI GURUDAS DAS GUPTA: Let
mc put my vicws as I undcrstand. You
arc also welcome to put your views as
you understand. Sir, the whole thing
cropped up because there was a
persistent demand from Mr. Jethmalani,
and Mr. Jethmalani had said that funds
were not being utilised and all that. In
course of that, the hon. Prime Minister
suggested  formation of a  House
Committee, or whatever it be. So far as
my party is concerned, if any House of
Parliament in its own wisdom, decides to
send a House Committee to take an
overview of the utilisation of funds or of
the performance or the functioning of a
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State Government, we are pot opposed
to it. We are not oppaosed to it. Neither is
it a question of interfercnce nor is it a
question of encroachment upon the right
of the States. No right is absolute. It is
after all one country and the money is
coming from the Federal Fund. The
country is one. If a Member of
Parliament bas a right to question the
working of the Central Government, he
also has a right to ask the Parliament to
look into the functioning of a particular
State Government with regard to the
utilisation of funds, particularly when
human misery is involved.

PROF. VIIAY KUMAR
MALHOTRA: There is a Public
Accounts Committee. There are so many
other Committees also. ..({nterruptions)..

SHRI NILOTPAL BASU (West
Bengal): We have heard you patiently.
You should also hear us patienty.

SHRI GURUDAS DAS GUPTA: Sir,
impaticnec 1s a disease. It is a disease, 1
understand. Some of us are also affected.
My point is, there is a suggestion for
formation of a House Committee. If the
hon. Mcmbers, on second thought, might
have decided to change the opiniom, I
don’t object to that. In that case let a
particular Standing Committee.........

THE VICE-CHAIRMAN (SHRI ANT

P.K. JOGI): Please be brief.

SHRI GURUDAS DAS GUPTA: In
that casc, let a particular Standing
Committee be asked to look into it and
find out the truth, but once again I say
that the House is competent to set up a
committee and that is not an
encroachment upon the right of the
States.

SHR! MAURICE KUJUR (Orissa):
Hon. Vice-Chairman, 1 come from
Orissa.  Actually, at the time of
discussion, the point was raised by the
Opposition; there is no doubt about it,
and then the hon. Prime Minister
suggested  {ormation of a  House
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Committee. Though I am a new Member
of this House, I think, before going to
form such a House Committee, at least
the leaders of all parties should sit
together once again and think over it;
othcrwise, it would be a bad tradition or
2 bad precedent because a democratically
clected Government is functioning there.
To me, formaiion of such a House
Committee appears to be a clear-cut
cncroachment on the right of the States
and an interference in the working of the
State Governments. So, I request the
Government, through you, Sir, to rethink
over it and consult the leaders of all
partics. They should sit together once
again  before forming a  House
Committee.

SHRI NILOTPAL BASU: Sir, before
the Government responds, at least give
me an opportunity to speak.

THE VICE-CHAIRMAN 5HRI AJIT
P.K. JOGI): We are not having a full-

fledged discussion on this.
...(interruptions)...
SHRIMATI RENUKA

CHOWDHURY (Andhra Pradesh): Sir,
arc we having a discussion? It is Zero

Hour time. ...(interruptions)... The
Chairman  will take a  decision
...(interruptions)... They should take

permission from the Chair,

SHRI S.B. CHAVAN: 1 have taken
the permission of the Chairman.

SHRIMATI RENUKA
CHOWDHURY: 1 am not telling you.
Please don't take it personally. It is not
for you. ..(interruptions)... It is a
collective loss of time.

SHRI NILOTPAL BASU: Sir, the
point is, we cannot exclude the manner in
which the decision to form a House
Committee was finally arrived at. I mean,
earlier, therc was a background to this.
There were a couple of very serious
questions asked on this subject and there
was ecarlicr a Half-an-Hour Discussion on
this; still certain  points remained
unresolved and on the basis of that, some
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of thosc issues came up in the House. So
far as precedents are concerned, decisions
on formation of House Committees had
been taken earlier in this House on the
issue of railway wagons as glso on the
issue of wakf board properties following a
Calling Attention Motion where charges
were fevelied. ...(interruptions)...

SHRI §.S. AHLUWALIA: They are
Central subjects. Why do you interfere?
...(interruptions)... There is no limit for
discussion. ...(interruptions)... You can
have a discussion on any subject.
(interruptions),...

THE VICE-CHAIRMAN (SHRI AJIT
P.K. JOGI): You pleasc conclude now.
...(interruptions)...

'SHRI  SATISH AGARWAL

{Rajasthan): The issuc of railway wagons
comes under Central Government.
...(interruptions)... Those Committees are
a diffcrent issue. ...(interruptions)...

SHRI NILOTPAL BASU: Sir, let me
speak. ...(interruptions)...

THE VICE-CHAIRMAN (SHRI AJIT
P.K. JOGI): You please conclude now.
..(interruptions)... You please conclude
now, ...(interruptions)...

SHRI GURUDAS DAS GUPTA:
Evcry hon. Member has a right to speak.
..{interruptions)...

SHRI S§.S. AHLUWALIA: Don't
misuse your right. That is what he is
about 0. ...(interruptions)... He is going
beyond the limits. ...(interruptions)...

" THE VICE-CHAIRMAN (SHRI AJIT

PK. JOGI): * Let me¢  speak.
...(interruptions)... Let him  speak.
...(interruptions)... Please sit down.
...(interruptions)...  Pleasc sit  down.

...(interruptions)...

SHRI §.S. AHLUWALIA: Sir, what is
this? If you are opening a debate, I am-
ready to speak. ...(interruptions)...

THE VICE-CHAIRMAN (SHRI AJIT
P.K. JOGI): No. This is not a debate.
Let us be very clear that it is not a
debate. Mr. Chavan has taken permission
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from the Chairman. That is why I
allowed him to speak. ...(imterruptions)...
Would you please conclude now?
...(interruptions)...

SHRI NILOTPAL BASU: I just want
to say two scntences. Finally, the point is
that you are very well aware that -this
area has a dense population of Scheduled
Castes and Scheduled Tribes.
.(interruptions)...

THE VICE-CHAIRMAN (SHRI AJIT
P.K. JOGI): 1 have already told you to
conclude. Plcase conclude now.

SHRI NILOTPAL BASU: So far as
precedents and rules are concerned, there
is no difficulty in a House Committee
going into all that. When some Members
raised a demand for forming a House
Committee the Prime Minister graciously
responded to it in a positive manner.
...(interruptions)...

THE VICE-CHAIRMAN (SHRI ANIIT
P.K. JOGI): You cannot go on speaking
on this issue. Please conclude.

SHRI NILOTPAL BASU: You have
not asked others.

THE VICE-CHAIRMAN (SHRI AJIT
P.K. JOGI): Would you please conclude?

SHRI NILOTPAL BASU: So, our
point is that a House Committee can very
well go into the issue. But finally it is up
to the Chairman to decide it in a manner
he deems fit.

THE VICE-CHAIRMAN (S8HRI AJIIT
P.K. JOGI): T would like to inform the
hon. Members that this was only a
suggestion made by the hon. Prime
Minister. The Chairman has not. yet
taken a final decision on it. He would
like to consult all the leaders and then he
would take a decision. That topic is now
closed.

We will now take up Zero Hour
Submissions. Shri $.S. Ahluwalia.




